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(4) A copy each of the following
Reports (Hindi version) of the
Monopolres and Restrictive Trade
Practices Commission  under
section 62 of the Monopolies and
Restrictive Trade Practices Act,
1968: —

{i) Report wunder section 21(3)
(b) of the said Act in the
case of M/s, Vidyut Metallics
Prop Panama Private Limited
Calcutta and the Order dated
18th July, 1973 of the Central
Government thereon,

(11) Report under section 22(3)
(b) of the said Act i1n the
case of M/s. T. V. Sundram
Iyengar and Sohs Private
Limited, Madurai end the
Order dated 2nd December,
1972 of the Central Govern-
ment thereon.

Report under section 22(3)
(b) of the said Act in the
case of M/s Kamani Tubes
Private Limited, Bombay and
the Order dated the 28th
February, 1974 of the Cen-
tral Government thereon.

(aii)

{1v) Report under section 21(3)
(b) of the said Act in the
case of M/s, Gwalior Rayon,
Silk Manufacturing (Wuvg)
Company Limited, Nagda
(Madhya Pradesh) and the
Order dated the 3rd May,
1974 of the Central Govern-
ment thereon,

(v) Report under section 23(6)
of the said Act in the casa
of M/s. Macneil and Bairy
Limited, Calcutta and order
dated the 19th Februaiv, 1973
of the Central Government
thereon [Placed in Library
See No. LT-8450/T4]

(5) A statement regarding prosecu-
tion of persons found guwlty of
indulging in restrictive trade
practices, in pursuance of an
assurance glven by the Minis-
ter of Law, Justice and Com-
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pany Affairs on the 20th August,
1974 during a supplementary on
Starred Question No, 418. [Placed
m Library, See No, LT-8450,74].

Rannways Ry  Tarwr (6Tu Amor)
RuLg, 1974 UNDER INDIAN Ranways
Act, 1890

THE DEPUTY MINISTER IN THE
MINISTRY OF RAICWAYS (SHRI
BUTA SINGH). 1 beg to lay on the
Table a copy of the Railways Red
Tanff (Sixth Amendment) Rules,
1974 (Hindi1 and English versions)
published in Notification No GSR,
1060 in Gazette of India dated the
28th September, 1874 1ssued under
section 47 of the Indian Railways Act,
1890 [Placed wn Library See No. LT-
8451/74],
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

REPORTED POWER CRISIS IN THE
COUNTRY

SHRI S. M. BANERJEE (Kanpur):
Sir, I call the attention of the Mims-
ter of Energy to the following
matter of urgent public importance
and I request that he may make a
statement thereon:—

“The reported serious power
¢risis m the countiy, especially in
UP hitting industries and  agri-
culture.””

THE MINISTER OF ENERGY
(SHRI K C. PANT): A -=serious
shortage of power was experienced in
varous parts of the country in
1972-73. The condition of shoitage
continuwed in 1973-74, and the States
which had to impose significant
restrictions on the consumption of
power were Uttar Pradesh, Tamil
Nadu, Punjab Haryana, Karnataka,
Andhra Pradesh, West Bengal and the
DVC area. The main reason for this
gituation was the shortfall In addi-
tions to generating cafacity during
the Fourth Plan. Due to the failure
of the monsoons, the situation was
agravated by reduced water avail-
sbility in some of the hydro-electric
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reservoirs. It was recognised that the
conditions of shortage could be miti-
gated in the short-term by maximis-
Ing generation from the thermal
stations and expeditious completion
of on-going generation projects,

I have already placed before the
House in the last session the various
decisiong taken .n the Conference of
the State Ministers of Irrigation and
Power, in regard to the sfeps to be
taken to maximise generation and
minmimise the power shortage We
have been pursuing the Tmplementa-
tion of these decisions, and montering
the performance of the thermal
generation projects, as “well as the
progress of new schemes Being im-
plemented in the States. Only last
week, we had detailed discussions
with the Chairmen of all the State
Electricity Boards to review their
performance and tlhe progress of
future generation programmes. The
picture which emerges is as follows:

The loss of production and disrup-
tlon in power supply was the greatest
in the Eastern region till a few
months ago. T am now happy to in-
form the House that there has been
a very considerable ~lmprovement in
the power situation in the West
Bengal and Bihar areas, Including the
DVC. The DVC hag, sihce the LY of
October, removed all restrictions on
the consumplion of power and the
demands within the Valley are being
fully met. The DVC is presently
supplying about 100 MW to West
Bengal though 1t is under no con-
tractual obligation 13 do so. This
includes some generation from the
Santaldih Station of West Bengol
which is now {feeding into the DVC
System. In addition, U.P, is being
supplied upto 2 million wunits a day
through the Bihar System and re-
cently, because of reductiCh of avail-
ability of power in Orissa, 20 to 25
MW are bemng supplied to the
Rourkela Steel Plant, In West Bengal,
a rationing scheme was introduced in
Amgnst this year and this scheme is
working  reagonably  satisfaclorily.
Load shedding is now usually not:
necessary, In faet there is surplus



